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Versus  
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Counsel for the Appellant   : Mr. M.T.George 
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ORDER 

We have heard Mr. M.T.George, learned counsel for the Appellant and he has 

completed his arguments. Mr. Anand K.Ganesan, Learned Counsel for the 

Respondent No.2, Another Government Distribution Licensee and Mr. Ramesh 

Babu, learned counsel for the Respondent No.1, State Commission, have argued in 

this matter and they have completed their respective arguments. Mr. M.T.George 

has also been heard in his rejoinder submissions and thus his arguments are also 

concluded. 

 

 

Judgement is reserved. 

 
 

( T. Munikrishnaiah )            (Justice Surendra Kumar ) 
    Technical Member            Judicial Member 
 

pr/kt 


